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Licences for manufacture of Walches

909, Shri Pashabhaj Patel: Will lhe
Minister of Indusirial Development
and Company Affairs Le pleased to
state;

{a) whelher it ig a fact that g team
of Swiss Watch Manufscturers visited
India in 1845 and made certain pro-
posals for the setting up of a watch
making industry in the country,;

{b) if so, the result of the negotia-
tions;

(¢) whether it is o fact that after
the visit ot the Swiss delegation an
officer of Hindustan Machine Toals
vigited thesc people in Switzerland
angd said that they would like to have
a watch factory in the public sector
and located in Kashmir and that the
reply of the Swiss manufaciurers was
that they were not interested jn a
public sector project and that they 4id
not regard Kashmir as a suitable loca-
tioh;

(d)whcmercomnm: propote
io reconsider the whole question
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cation what would by decided
by joint technological study; end

(e) if the reply 1o part (d) shove
ba in the negative, the ressous
therefor?

The Minister of Industrial Develop-
ment and Affairs (Shri F. A.
Ahmed): (a) to (c). A delegation of
Swiss Watch Makers visited India in
May 1965 and put forward a tentative
proposal for establishing & unit in
India for manufacturc of Watches. The
Government informed them in dis-
cussions that they would, inter alia,
prefer the unit 1o be in the public sec-
tor with foreign participation of 48
per cent. There were no furiber de-
velopments, The Managing Director of
Hindustan Machine Tools visited Swit-
zerland in 1966 for discussion with
the Swiss authorities. The Swiss Party
were inclined to collaborate with
Hindustan Machine Tools subject fo
certain conditions but did not favour
the location of the factory in Kashmir,
It was devided to drop the matter,

(d) and (e), A proposal to set up &
Watch Factory in Kashmir by a pri-
vate parly with Swiss Collaboration is
undey examination.

12 hrs,

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

AMBUSH OF BSECUNITY PFATROL PARTY BY
Mizo nosTILES

Shri Jagannath Rao Joshi (Bhopal):
1 call thy attention of the Minister of
Home Affairs to the following matter
of urgent public importance and | re-
quest that he moy make 4 statement
thereon:
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The Mislsier of Homs Afairy (Shri
Y. B. Chavas): Sir, A party of secu-
rity persomnel on patrol duty was
ambushed early in the morning of 23rd
May, 1967 by Mizo hostiles on the
Siichar-Aijal rosd near Kolosib. The
patro] party suffered casualties to the
extent of fifteen killed and one wound-
ed. The wounded was taken to Silchar
hospital. The hostiles fled away before
our reinforcements could reach the
site of ambush. The hostiles are, how-
ever, being pursued and operations
are in progress,
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Shri Y. B Chavan: As far as these
particular weapons are concerned.
nalurally, we are not in possession of
these weapons, but information has
come from lime to timwe that they are
getting these weapons from foreign

Shri Bal Raj Madbex (South Delhi):
From which country?
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Security Patrol
by Mizos (C. A.)
Shri Hem Barma (Mangaldal): Pak-
istan prepares them in that way.
Shri Nath Pxi (Rajapur): In his
former Ministry he had weapons ex-
perts and they were helping him.

Shri Y. B. Chavan: This is what I
have {p say So far as the weapons as
such are concerned,

Mr. Speaker: They wanted to know
ifrom which countiry.

Shri Y. B. Chavan: | have said that
there are no markings as such but cer-
tainly they are....

Shri Bal Raj Madbhok; Why should
he fec! shy of giving the name of Pak-
istan or China®
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Mr. §peaker: It may be from China
or it may be from Pakistan.
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[Shri ¥. B. Chavan]

have been arrested, and a large num-
ber of them have also surrendered
Wwith arms. So, this action is on.
the type of terrain that is there
the type of trouble that we have
face is guch that it will take a certain
time. Ambush in itself has an ele-
ment of suprise and the normal tac-
tics that they undertake or adopt is
this; most of the supplies to Aljal and
other areas has to go from Silchar,
and suddenly sometimes they do
attuck on an jsolated convoy. It is
a known fact that in every ambush
the casualties are very heavy. But
I must say that the intention o: the
.objective of the ambushers is Lo stop
the convoys and flop the communica-
tions. But I can give the informa-
tion to the House that communication
on this very read was started the
very dar, that is, on the 24th, and the
communication is completely estab-
lished now.

Shri Hem Barua: In view of the
fact that the Mizo hostiles have, of
late, intensified their violent activities
against India. may I know whether
Government are in a position to tell
us (a) the extent to which the Mizo
‘hostiles have succeeded in establish-
ing contact with the Naga hostiles,
(b) whether it is a fact that the
Mizo hostiles have procured arms and
ammunition from Pakistan and China,
as the Naga hostiles are doing, and
(¢) whether Government have suc-

ded in liquidating their so-called
provisional government under the
presidentship of Mr. Laldenga and
extending our eivil administration all
over the district in Assam?

Shri Nath Pal: For the time being.

Shri Y. B. Chavan: I wish 1 were
4n a position to say Yes' hundred
per cent to all the questions that he
has asked, But, unfortunately, I can-
not say that We have certainly
‘hmﬁupru:m hot on the
ludenh.ipﬂwrvandthom

. Laldenga and some

sEE
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Patrol 1és
by Misoz (C.A.)
Shri Hemm Barma: What about Mr.
Laldenga? Where is he now?

Shri ¥ .B. Chavan: Unconfirmed
information is that he was trying to
reach the UK, but we have not yet
received any confirmation about it
The other information is that poasibly
he is still in Eeast Pakistan. My main
point is that we are certainly keep-
ing pressure on these people, and 1
have seen evidence to believe that
the leadership of the MNF is weaken-
ing preassure gn these pecple, and I
desperate about it. particularly after
this grouping system has been brought
into this force.

Shri Hem Barua: The hon, Minis-
te: said that we had succeeded in
weakening the MNF, Is this ambush-
ing and killing of 15 persons belong-
ing to the Indian security forces an
evidence of the success?

Shrl Y. B. Chavan; That is a wrong
way ol drawing inferences. I wish
1 were in a position 1o say that we
had succeeded one hundred per cent,
but 1 have not said that we have suc-
ceeded one hund-ed per sent. T have
said only that I have reason to be-
lieve that there are signs of weaken-
ing in the MNF leadership....

Shri Hem Barma: That is a clever
‘waw of saying things.

Shri ¥. B. Chavan: I am saying
in the straight way, and he considers
this as a clever way; [ cannot help
it.

Shri Nath Pal: That is a compliment
given to him.

Shrl Hem Barma: That wag & com-
pliment to him. Why does he mis-
understand me?

Mr. Speaker: He has not misunder-
stood.

Shrl ¥. B. Ohavan: I am prepared
to take the compliment so long m it
iz & compliment.
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Security Patrol
by Mizog (C.A.)
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Shri Y. B. Chavan: There was no
quesiion of anything about
it. Now the information asked was
about ong particular ambush that took
place on the 23rd. I have given all
the information. Where is the ques-
tion of concealing any information?
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Shei X. B. Chavas: I did make an (ﬂﬂ)&-%y_qh“h-
effort, but I did not get any coufrraa- the g Ebectri-
tion. That doss not mean that I got cals (India) f Bhe-
this further information without my pal, for the ysar 1005-88,
offorts (Interruptions). mﬂh%:
Shri Ghrichand Geel (Chandigarh): 1 Cagroier o Aaier
would like to ask & gquestion General thereon, undar sub-
Mr, Speaker: Normally in atten. section (1) of section 818A
tion notices, only ‘the ol are of the Companies Act, 1838.
allowed to ask questions. 1f I allow i ; Covernment
some other Members in one case, (u):w&:m o the
will have to do it again in other above Company,

Papers to be laid on the Table.

1313 hure.
PAPERg LAID ON THE TABLE

NEWEPRINT ANp Parex Miies Lisrren,
Naeanagar, axp Revicw By Govern-

ment and Company Affairs (Shri F.
A Abmed: I beg to lay on the
Table—

(1) (i) A copy of the Annual Re-
post of the National News-
print and Paper Mills
Limited, Nepanagar, and
Review by Government,
etc., the year 1965-66,

(3) A copy of the Notification No.
S.0. 1558 dated the 1st May,
1967, under sub-section (2) of

[Placed in Library. See No. LT-
3IM/67.]

MineraL CoNceasion (Fmar Ao~
MENT) Rures, 1967,

and Development) Act, 1957,
{Placed in Library. See No. LT-
163/67.]
NorwricaTioNns UNpEr THAE Exrosr
(QuaLrTy ContaorL Amp Inspecrion)
Act, 1963, EIC,
The Minister of Oommerce (She¥
Dinesh Singh): 1 beg to lay on the

Table—

(1) A copy each of the following
NotiAcations under sub-secfion
(3) of section 17 of the Expat
(Quality Control and Imapee-
tian) Act, 19068— .
(1) The Export of  Tuliier

Eoses (Inspection) . Rulex



